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In the Rajasthan High Court

Case No : Civil Writ Petition No. 4781 of 2013

Maina Garhwal APPELLANT

Vs

State of Rajasthan and Another RESPONDENT

Date of Decision : 29-03-2013

Acts Referred:

Citation : (2013) 3 CDR 1703

Hon'ble Judges : Munishwar Nath Bhandari, J

Bench : Single Bench

Advocate : Anoop Dhand, for the Appellant; S.N. Kumawat, Additional Advocate 
General, for the Respondent

Judgement

Munishwar Nath Bhandari, J.—It is stated that certain questions are having
wrong answers in the written examination. Prayer is made to allow petitioner(s)
to make a representation to respondents so that issue aforesaid can be
examined by themselves or through an expert committee. I have considered
submissions of learned counsel for the parties. I find that if certain questions are
having wrong answers then the issue aforesaid can be considered by the
respondents themselves or through an expert committee in the light of the
judgment of the Apex Court in the case of H.P. Public Service Commission Vs.
Mukesh Thakur and Another,

2. Accordingly, writ petition is disposed of with liberty to the petitioner(s) to
make a representation to the respondents giving out details of the questions
which are having wrong answers. The representation may be supported by the
material. In case of representation, respondents are expected to consider the
same by themselves and, if need be, to constitute an independent expert
committee to examine the matter. Respondents are expected to do the needful at
the earliest, if possible, within a month from the date of receipt of
representation, so as to avoid further complication in the matter.
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